CENTRAL ADMINISTRATIVE TRIEUNAL:PRINCIFAL BENCH,
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New Delhi this the 16th day c¢f January, 95.
Shri N.V, Krishnan, Vice Chairman(A).

Dr.. A, Vedavalli, Member(3d).

1. Chiranji Lal
S/o Shri Pribhu Dayal,

2. Radhey Shyem
S/o Shri Har Bhajen.

3, Pyre Lal
S/o Shri Paniys Ram.

4, Faje ham,
S/o Shri Mool Chenc.

5, Prem Narain,
S/o Shri Mool Chand.

6. Bhagwan Shai
S/e Shri Ram La1,

7. Man Singh
S/e Shri Ram Swarup.

g, Ghasi Ram,
S/e Shri Sawalia.

9. Mshan Lal,
S/e Shri Kishan,

10, Lallu Ram
S/e Shri 6anga Dhar,

11, Ram Avtar,
S/e Shri Hgzari Lal.

12, Babu Lal,
S/e Shri havad Mal Saini,

13, Bhagwan Shai,
S/e Shri Birdhi Chand,

14, Kazed,
S/e Shri Mool Chand,

15, Kartar
S/oc Shri Ram Kumar,

16, Vishram,
S/e Shri Pheocla,
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Chittarmal
5/e Shri Gevinda,

Radhey Shysm
$/o Shri Ram’ Nsth Sain.

Ganga Bishan,
S/e Shri Ngrain,

Kailash, )
S/e Shri Hari Narain,

Mehan Lal,
S/o Shri Nanga Ram,

Latur Ram Saini,
5/e Sri Rem Ohan,

Lallu Ram,
S/e Shri hadha Kishan,

Pribhu Dayal,
S/e Shri Narain,

Ram Chgnder,
S/ec Shri Ram Karan,

Kishan Singh
S/e Shri Laxmi Narain,

Laxman Singh
5/c Shri Ram Karan,

Chottay Lal,
S/e Shri Chajju Lal,

Kailash Chand,
S/e Shri Kashu Ram,

Nadri,
S/e Shri Ngrain,

kam Karn,
S/e Shri Bindha Chand,

Ram “arain,
S/e Shri Banuwari Lal,

Mula Ram,
S/o Shri Budha Ram,

Puran Chand,
S/e Shri Manpheel,

FMakhan,
S/o Sh1i Laxmi Nargin,

Harmukh
S/e Shri Budha,

Shiv Parshad,
S/e Shri Chandras Ham,
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18, Kalu Rem
5/e Shri Ghasi Lal Yadav.

39. Kisheri Lal,
S/e Shri Panna Lal.

40, Amer Singh
S/o Shri Panra Lal. ... Patitioners,

(A1l resident of C/e Shri Badri
Pershad Jharwal, EE/H Ne. 267879,

PG_Jhangeerpuri, Delhi-33).
Shri U?B?ivagtav;, prexy for Shri V.P. Sharma,Counsel.

Versys
1. Unien ef India through

the Genersl fManager,
Western Railway, Churchgate,

Bembgy.

2. The Divisional Rsiluay Manager,
Western Rgiluay,

Jaipyr.

3. The Secretery,
Railway Beard, Rail Bhauwan,
Ne hi.

4, The Lece Fereman,
Western Railway, Loco Shed,

Bandikud.
5. The Loce fereman,

Western Railway, Loce Shed, l
Jaipur. e Hespeondents,

By Advecate Shri Ashish Kalia proxy for Shri Jagjit Singh,

ORDER (ORAL)

Shrj N.V., KI h !

M.A. 3357/98 hss bsen filed pr aying thet the C.A.
be dispesed of in terms ef an sarlier judgement in Net Ram's
cgse. The learned counsel fer the respondents states at
the bar that he has ne cbjection, In the circumstance, we
proceed to do SO,
2. The applicants were casual labeurers under the
resrendents and were engzged frem time to time, Hewever,
their seryicas were dispensed with thereafter and it is in

this circumsfance that the applicants filed the C.A. fer

a direction to the respcndents to consider them fer regu
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lsrisatien ef their service in accerdance with the Railuay
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Beoard's letter dated 11.9,1086 in preference to their
juniers and alse for a direction that psnding such regu-
lzarisatien the applicants may be engaged as Casual Labeurers
in preference te their juniers and sutesiders, A similar
matter has been dispesed of viz.; C.A., No. 2441/91 - Net

Rgm & Ors, Vs, G.M. Uestern Kailway & Crs, on 26.3.1894 with
certain directiens,

3. As the parties agres that this C.A. teo may be
dispesed of on that basis, we dispese of this U.A. with a
direction to the rsspondents to include the names ef the
applicants in the Live Casual Lgbeur Register, if they ars
eligible fer such inclusien in terms of the circular dated
28.8.1687, referred te in para 16 of Net Ram's case (Supra),
and give engagement to the applicants as casual labeurers,
if and whan the need for such engagement arises, in accerdans
vith their senierity in that Register, In order to enabls
the respendents to take such actien, the applicants shall
submit their representatiens te ths competent autherity
within one menth frem the dets of receipt ef this order with
full detzils eof their service and preef relating te the claim
that they ere antitled tc be included in the Live Casual
Labsur Register, In case such representatiens are raceived,
the respondents are diracted to dispese the=m ef, in accer-
dance with law, within a further period sf four months

thersafter, under intimation te the applicants, C.A. is

dispesed of accerdingly. k§L/~/’_’
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(DR, A, VEDAVALLI) (N.V. KRISHNAN)
MEMBER(J) VICE CHAIRMAN(R)
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